
NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI BENCH

NEW DELHI

c. P. NO. 144(ND)14
cA. NO.

cofAM:

PRESENT: SH. R.VARDHARAIAN
HON'BLE MEMBER (J)

(R.Varadharajan)

Member (Judicial)

SH. M.K. HAN'URA
HON'BLE MEMBER (J)

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF NEW DELHI BENCH OF
THE NATIONAL COMPANY tAW TRIBUNAL ON 19.09.2016

NAME OF THE COMPANY: M/s. Sh. Surender Singh V/s. M/s. Avani Buildtech hlt. Ltd.

SECTION OF THE COMPANIES ACT: 397/398
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ORDER

Learned counsel for the parties are present' What comes to the fore from perusal of the order

dated07.09.2016ofthisTribuna|isthatithasnotbeencompliedwith.Threeweeksfurthertimeis
given to the valuer to comply with the terms of the said order' In the meantime' the parties shall

depositthefeeoftheVa|uerintheratioof30:T0intheformofaBankdraftwhichsha||behanded
over to the Bench Officer upon the valuer submitting his Valuation Report'

f n the meantime, as per order date d zo.r.zors, fee of the valuer/ Auditor shall be paid by the

R-1 company for the audit services rendered'

List on 24.10.2016
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Mdrai Ki{shan Hanjura)
Member (Judicial)


